
(j)
Action Taken Report in light of the order dated
28/11/2022 issued l!Y the Hon'ble National Green Tribunal
'-MGT), Principal Be.nch (PB), New Delhi in O. A. No.
167/2022 in the matter of DiUp Kumar & Ors. Ve-rsus
State of Jharkhand & Ors.

1.In light of the order dated 28/11/2022 issued by the
Hon'ble National Green Tribunal (NGT), Principal Bench
(PB), New Delhi in o. A. No. O. A. No. 167/2022 in the
matter of Dilip Kumar & Ors. Versus State of Jharkhand
& Ors. the RegionalOfficer,JSPCB Regional Office- Cum
Laboratory, Dumka has inspected the Dumka Goods
Shed on 22/02/2023 and has sent the Current
In.spectionReport vide Letter No. 601 dated 24/'02/2023.
The details ofwhich is as follows:-

a) The boundary wall/wind breaking wall of framed GI
sheet about 510 meters long and 20 feet height along
with -sidrng has been constructed by the unit.
(Photographs is enclosed as Annexure-l)

b)Approx. 4.00 nos. of old plants were found at the
eastern side (Rampurhat line) and western (Jasirlih line)
side of the railway siding. Also, appnox iOOnos. of
s-aplings were found along the siding. and in the coal
transportation route inside the siding. The proper
maintenance of the eaplings should be ensured and
three tier plan tations should be developed.
(Photographs is enclosed as Annexure-II)

c)Appr'ox. 600 meter long pucca garland drain has been
constructed along the railway coal tr'ack and 02 settling
pits have been made about 20 feet long 5 feet wide and
2 meter depth in the East and West directions. The
garland drain located near the boundary wall is under
construction. When asked the unit representative
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stated that it will be completed by 31/03/2023.
(Photographs is enclosed as Annexure-III)

d)Two vehicular water tankers of capacity 20 KL arid 06

nos. of m.ovable fog mist water cannons of range approx

25 meter have been provided at the railway siding to

control the fugitive emissions generated due to loading

and unloading and movement of heavy vehicles.
(Photographs is enclosed as Annexure-IV)

e) PMIOanalyzer has been installed in railway siding and
its data was found being transmitted on JSPCB server.
.(Photographs is enclosed as Annexure- V)

f) Coal was not found being transported during the
in.spectiorr, but the representative of the unit informed
that the transportation of coal from mine to railway
siding is carried out in wet condition. The unit has
provided coal wetting facility at the exit point of the
mine for wetting the coal.

g)Railway siding was found not operative during
inspection, no coal loading vehicles were observed in
the railway siding. It was informed by the unit
repre,sentative that coal is transported by covered
trucks with tarpaulin.

h)Rain water harvesting is implemented.
i) From. the siding loading and unloading of coal of M/ s
Pachhwara North Coal Mine is being done whose eTO
is, valid till 30/09/2023 .. (eTO Copy is enclosed as
Annexure- VI)

j) At the time of inspection, the coal dump was found
approx 50 meter away from the passenger track.

k) The AAQ and NMR data monitored on dated
17.09.2022 & 18.09.2022 and issued on 20.09.2022 by
JSPCB authorized and NABL accredited lab were
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analyzed. Mirrirmam value of PMIO was observed

64.28Jlg/m3 and maximum value was 69.45IJ.gjm3•

Which "are within the limit (PMIO = lOOlJ,g/m3)".
(Monitoring report is enclosed as Annexure VIII).

1) Noprocess effluent is being generated.
ttl) DG Set.(s)with acoustic enclosure has been installed.

The copy of the Letter No. 601 dated
24/02/2023 is enclosed herewith as
Annexure ~'.

n) From the perusal of the Current Inspection Report of the
Dumka Goods Shed the corrrpliaricestatus is satisfactory.
In Iigrrt of the above, the Hori'bte Tribunal may .be
pleased to dispose of the Matter.

(Yatincb: '.' ~ Das,)
MelDber. .AAretary,
szca, Jh ·khand
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PRESENT COMPLIANCE STATUS OF MIS ])UMKA GOODSSm:D,

MIS pOMKA GOODS SHED, Occupier Name :Sanjay Kumar, Mauza -RASHIKPUR , P S -DUMKA ,
DlS~ot -DliMKA" __wasinspected by the undersign of JSPCB Regional Oflice-cllIIl-Laboratory, Dwnka to
veney the 'complian~ status of em issued vide board's Ref No. JSPGBIROIDMKlCTO~
14718Q2512022/198dated 31-12-2022vaIid tiU-3lf03/2023 for production capacity-Loading: and Unloading of
Stone Chipa -1~g5,OOOMTlMonth and CoaJ -6,25,000 MTlMonth . During inspection following observation,were fOlllldDTl. cl,.}.J 2.2.-~ 2-2.023'•CODdition(s)
- _(J\l~ecific Conditions : Com,pliance

" 1. 'that, the occupier Shall, comply with all the conditions as directed in
the JSPCB: letter memo, no. B2315 dated 09.11.2022 by 31st December,
2022. If the unit is found to be non-complied with respect to these
conditions as stated inthe referred letter then environmental ccmpsnsanon

I wil1 be imposed' from the date when the directions was' issued for the first
time.

(i) The boundary wall/wind'
breaking, waJJ of framed GI sheet
about 510 meters long,and 20 feet
bight along with siding bas been
constructed by the unit..(
Photographs is enclosed as
Annexure-I)
(il) Approx 400 nos. of old
plants were found at the eastern
side (Rampurbat Iine) and western
(Jasrdih line) side of the railway
siding. Also approx 100 nos. of
saplings were found along the
s-iding and in the coal
transportation route inside the
siding. The proper maintenance of
the saplings should be ensured and
three tier plantations should be
developed. (Photegraphs is
enclosed as Annexure-Il)
(iii) Approx 600 meter long
pucca garland drain ~as been
constructed along the railway coal
track and 02 settJ~g pits have
been made about 20 feet long 5 feet
wide and 2 meter depth in We east
and west directions. The garland
drain located near the boundary
wall is under construction. when
asked the unit representative stated
that it will be completed by
31/0312023. (Photograpbs is
enclosed as Annexure-ill)

·.(7
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(iv) Two vehicular water
tankers of capacity 20 KL- and 06
nos. of movable fog mist water
cannons of range, approx 25 meter
have been provided at the railway
siding to control the fugitive
emissions generated due to loading
and unloading and movement of
heavy vehicles, (Photographs is
enclosed as Annexure-IV)
(v) PMIO analyzer has been
installed in railway siding and its
data was found being transmitted :
on JSPCB server.(photographs is
enclosed as Annexure- V)
(vi) Coal was not found being
transported during the inspection,
but the representative of the unit
informed that the transportation of
coal from mine to railway Siding is
carried out in wet condition. The
unit has provided coal wetting
facility at thr exit point of the mine
for wetting the coal.
(vii) Railway siding was found
not operative during inspection.No
coal loading vehicles were
observed in the railway siding. It
was informed by the unit
representative that coal is
transported by covered trucks with
tarpaulin.
(viii) Rain water harvesting is
implemented

2. That, if the occupier is, found violating the Consent to Operate at any
point of time during inspeCtion of the plant by the competent authority,
the Consent to Operate shall be revoked as per provision of the acts.
3. That, the occupier shall comply all the conditions laid down in CTE ana
ero

Agreed

4. That, the occupier shall install fixed type mist fog water sprinklers to
cover all dusty place in the premises to impart water spraying during
loading & unloading of materials and shall keep in good operate able
condition at all the times.

~ •. I

Two vehicular water tankers of
capacity 20 KL and Q6 nos. ()f
movable fog mist water cannons of
range approx 25 meter have been
provided at the railway siding to
control the fugitive emissions
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12. That, the occupier shall constrUct a'"katcbba garland drain in some port

I generated' due to 10ading and
unloading and movement of heavy I
vehicles.

S. T.hat, the occupier shall trans, ,rt the Cr '
vehicles with tarpaulin sheet. po e Coal by. leak proof and covered Railway sidmg was round not

operative during inspection, No
coal,loading vehicleswere observed
~n the" railway siding. It was
informed by the unit Iepre$Cntative
that coal is transported by covered
trucks with tarpaulin,

6. T~t, 'the' occupier s~all procure/purchase rawmaterialfrom those
su;ppli~rswho have valid consent to operate of the concerned State
Pol\~t1on Control Board and intimate the Board Head Quarter and

, Reg1<:malOffice accordingly.

From the siding loading and
unloading I of coal 0f
MlSPACHHWARA NORTH
COAL MINE is being done whose
CTO is valid {if] 30f09J2023.(CTO
Copy is enclosed as Annexure-VI)

7. ~at, _the occupier ~hall submit Ambient air quality and Noise level
momtenng reports within the consent period.

PMlO analyzer has been installed in
railway siding and its data is being
transmitted on JSPCB server.
Ensured to submit the AAQR and
NMR report within the consent
peri_od.
At the time of inspection the coal
dump were found approx 50 meter
away from the passengertrack.

8. That, the occupier shall dump the coal at least 50 meter away from the

track.
9. That the occupier shall maintain a detailed record of account of raw
material's purchase. ensure locel transport by covered trucks and longer
distances by covered railway wagons and shall submit the copies of
doeuments to concerned BoardlRegional Officer &.District Mining
Officer every month.

A detaIled record inthis regard has
been maintained by the occupier.
And the related documentS bave
been presented at the time of site
inspeCtion.Related documents is
enclosed as Annexure -Vll)

JO. That, the occupier shall keep surface run off within the premises and
should consttuct garland drain and settling pit for this purpose.

Approx 600 meter long pucca
garland drain bas been. cOnstructed
along the railway coal track and 02
settling pits have been made about
20 feet long: 5 feet Wide and 2
meter depth in the east and west
directions. The garland drain
located near the boundary wall is
onder construction. When asked the
unit representatIve stated that it will
be completed by 3U0312023.

11. '[hat, the occupier shall constrUct the boundary wall in some
remaining portion of railway siding~

Earlier approx 380 meter long and
20 feet bight boWldary wall of GI
sheet was constructed by the
unit The unit bas constructed
remaining ~on of approx 130
meter boundary wall of framed Gf
sheet,
Approx 600 meter long pucca
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(f)

of the railway siding.
garland drain has been constructed I
along the railway coal track and 02
settling pits have been made about
20 feet long 5 feet wide and 2
meter depth in the east and west
directions. The garland drain
located near the botmdazy wall is
under construction. When asked the
unit representatiVestated that itwill
be completed by 31/0312023.

Not applied.

13: That, .~e-oct?piershall do More nos. of tree plantationalong the
, railway. siding With proper maintenance. .

14. That, the occupier shall submit online applications for renewal-of
consent under section 21 of the Air (Prevention & Control ofPoUution)
Act, 19iU again 120 days prior to the date of expiry of'this consent i.e,
31.03,2023 with requisite fee and documents showing compliance of all of
the above conditions ..
15,.That, the occupier shall-keep good operatable conditions of all the fog
mist cannon and vehicular water tanker and operate the same
continuously.

Approx 100 nos. ofold plants, were
found at the eastern side
(Rampurhat line) and western
(Jasidih line~ side of the railway
siding. Also approx 100 nos. of
saplings were found along the
siding and in ~ coal transportation
route inside the siding.The proper
maintenance of the saplings should
be ensured and three tier plantation
should be developed,

Two vehicular water tankers of
capacity 20 XL and 06 nos. of
movable fog mist- water cannons of
range approx 2S meter b,ave been
provided at .the railway siding to
control the fugitive emissions
generated due to loading and
unloading and movement of heavy
vehicles.

(B) Geaeral Conditions: . . .
(1) That, the occupier shall maintain the National .Ambient Air Quahty
Standard given.

The AAQ and NMR. data
monitored on ~ated-17.09.2022
& }:8.09.2022 and issued on
20.09.2022 by JSPCB
authorized and NABL
accredited lab were analyzed.
MininilDD .value of PM10 was
observed 64.28v.glm1 and
maximum value was
69.45v.glm'. Which are within
the limit (PM10 :::;
l00v.glmlt(Monitoring report is
enclosed as Annexure- VIl1)
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~~.~ the ~upier shall submit environmental statement with
b PPO .109 stoichiometric calculations analyses reports, every year latest
;:) 30th September of the next financial year.

PMIO analyzer has been
installed in railw.ay siding and
its data is being transmitted on
JSPGB server for monitoring of
AAQdata:

(4) That, the occupier shall dispose of solid wastes as follows: NA

The AAQ and NMR data
monitored on dated.,17.092022
& 18.09.2022 and issued on
20.09.2022 by JSPCB.
authorized and NABL
accredited lab were analyzed.
Minimum value ofPMlO was
observed 64.28J.1g/m3 and
maximum value was
69.45J.1g1m'. ;which are within
the limit (PM! 0 == lQOJlglm'Y'

PMIO analyzer bas been
installed in railway sidingand
its data is being transmitted on
JSPCB server for monitoring of
AAQdata.

.(3) That, the occupier shall keep process effluent in close-circuit and the
quality of effluent from other sources in conformity with the standard (5)
and thedischarge guantity - •

No process effluent isbeing
generated.

(5) That, the occupier shall keep D G Set(s) within acoustic enclosure
and shall keep the heigbl(s) of exhaust pipe(s) as per Central Pollution
Control Board nonn.

D G Set(s) with acoustic
enclosure hasbeen installed.

(6}That, the occupier shall iBstall and maintain Central Ground Water
Board' State Ground Water Directorate approved system ofrain water
harvesting-cum-ground water recharge and submit the photographic view
of the structures within amonth ..

Rain water harvesting is
implemented.

I

'(7) That the occupier shall grow and maintain greenery of the project in
the periphery and other available spaces and shan continue enhancing.its
plant deD$ity and biodiversity.

ApPfOX 300 nos. of old plants
were found at the eastern side
(Rarnpurbat line) and western
(Jasidih line) side of the railway
sidlng, Also approx .100 nos. of
saplings were found along the
siding and in the coal
transportation route inside the
siding. The proper maintenance
of the saplings should be
ensured and three tier plantation
should be developed,
Not submitted.

The AAQ I and NMR data
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certified') bo' CCl', •ted I IS<? 9001 :2008 and OHSAS 18001 :2007
, ,a ratory LD comphance sub- " (2) (3) ,

paragraph 3 of this eTO "1' ~ara, ? .' (4) and (5) ofyear y at required periodicity,

(10) That, ~s C'l'O is valid subjected tothe validity of mining
LeasefMInmg Plan!EcofriendlylEnvironmental Clearance, if applicable.
In case of no renewal of Mining Lease/Mining PI~, this consent shall be
treated as revoked automatically.
(I,}) That, this CTQ isissued from the environmental angle only,and
does not absolve the occupier from other statutory obligations prescribed
under any other law or any other instrument io force, The sole and
complete responsibility to comply with these conditions laid down in all
other laws for the timebeing inforce, rests with the industryl unit!
occupier.
(12)Tbat, this eTO shall not in any way, adversely affect 'orjeopardize
the Jegal proceeding, if'any, instituted in the past or that could be ,
instituted against you by the State Board for violation of the provisions of
the Act or the Rules made there under.
(13) That, the occupier shall comply with all applicable provisio¥ of the
Watetr (prevention & Control of Pollution) Act,. 1974; the ~ater .
(Prevention &Control ofPollutioo) Cess Act, ~977; the Au (Pre~ention
& Control of Pollution) Act, 1981; and the Errvironmenr (Protection) Act,
1986 and Rules made there under.

~1) ~~~OOO!)/,-
(Amul Kumar Soren)
Con. Ex.

monitored on dated-17.09.2022
& 18.09.2022 and issued OJ)

20.09.2022 by lSPCB
authorized and NABL
accredited lab were an~yted,
Minimum value of PMlO Was
Observed 64. 28Jilg/m3 and
maximum value was
69A51lg/m3, Which are within
the limit (PMl 0 = IOOfJg/m3Y'

~~
(KamJakant Pathak)
Regional Officer
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.., • JHARKHAND STATE POLLUTION CONTROL BOARD. _...._..... ,
• TOWNSHIPADMlNlSTRATION BUILDING, HEC COMPLEX~DHURWA, RANCRI

Telephone: 0651-2400850 (Fax)/240085112400852/2401847/2400979/2400l39
834004

Ref No·.JSPCBIHOIRNC/CTO-I0664 I63/202111187 Dated : 2021-09-28

Consent to ()p~rate (CTO) under section 25 /26 of the Water (prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (prevention & Control ofPoJlu.tion) Act, 198·1

1. App,lica:tion{:s) dated 2021-07.:.08 ofPACHHWARA NORTH COAL MINE, Occupier Name :AMALESH
KUMAR for consent under section 25 (1)(b)/25 (1) (c)/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21(1) of theAir (Prevention &Control of Pollution) Act,198L

2. Documents Relied Upon:

.(a) 'Ihe.coatent oftransfer of'BnvireamentalClearance byMOEF & CC, Govt. of India vide Ref. No.­
J11015/236IZ009-IA-n:, (M) dated 06.07.2015.

(b) The content of Consent to Establish (C'l'Ej.vide Ref. No. 760, dated 20.07.2018. ofthis office ..

(c) The content of Consent to Operate·(CTO), RefNo.-CTO-JSPCBfHOIRNC /CTO-8220779/2020/1669.
Dated;_()5.1(}.2020for Coal-IS MTPA (as perEC) valid up to 30.09.2021 of this. office.

Cd) The content of Inspection Report (IIR), RefNo.-909IRO,JSPCB, Dumka, Dated 15.07.2021

(e) The content of transfer of CTe from Mis Bengal Emta Coal Mines Ltd. to Mis Pachhwara North Coal
Mine of The West Bengal Power Development Corporation Limited. At- Amrapara, P.O.+P.S ..,.Amrapara,
Distt.- Pakur,

3.. The consent is granted under section 25 126 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -AS PER ENCLOSURE •P S -AMRAPARA, District-PAKUR, as follows:

Project Site-Area Investment Product & Capacity Period of CTC
(Rs)

Plot Nos. Area Date of issue
To

Before As per EC 826.53 1368.31 COCiI-15MTPA (as 30/09/2Q23
Expansion Ha(As Crate (as per EC)

per per EC)
CTE)

(A) SpecificConditions:
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· 1.This eTO is subject to co~pl.ianGeof the required pre~ommi8s~0~ing conditions as.per time bound ~
-, programmer uploaded by umt vide Ref. No.WBPDCLJDrrectorlMmmg/520 dated 20.1 0.2018. UV
2. That, the occupier shall ifbe found violating the Consent to Operate at any point of time during inspection
of the plantby the competentauthority, the Consent to Operate shall be revoked asper provision of the acts.

3. That, the occupier shall reclaim mined out areas with OB and shall plant trees on them.

4. That, the oocupier shall do Over Burden management properly as prescribed in environmental clearance;

5. 'Ihat, 'the occupier shall operate crushers at CHP with high efficiency bag filters, water sprinkling system
to cheek fugitive emission.

6. That; the occupier maintain proper housekeeping. within the premises.

7. That, the:occupier shall inform to concerned Regional Office and Head Office, IS-PC Board, at.Ranchi
within 24.]11"8from the time of closure or opening of the plant,

8. That, the. occupier shall comply and submit point wise compliance report of condition of this Consent to
operate and Environmental Clearance on half yearly basis.

9-,That; the occupier shall construct toe wall and garland drain around the OB dumps within six months.

10. That, the occupier shall construct catch drain, siltation pond retaining wall of appropriate size to arrest
silt & sediment flows from soil, OB dump and min_eraJdump within six months.

1 I. That, the occupier shan submit applications for renewal of consent under section 25/26 of the Water
(Prevention Be Control of Pollution) Act. 1974 and under section 21 of the Air (prevention & Control of
PoUution) Act; 1981 again 120 days prior to the date of expiry of this consent with requisite fee and
documents showing compliance of all of the above conditions.

12. The occupier shall operate and maintain PMIO analyzer-and ensure data transmission to ISPCB server
failingwbicb environmental compensation will be levied from the date of issue ofCTO.

(.6) General Conditions :

(1) That, the occupier shall maintain the.National Ambient Air QQality Standard given below:
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Concentration inAmbient Air

SN Pollutant Time Weighted Industrial, EcologicallyAverage Residential, Rural Sensitive Area
and Other Area (notified by

Central Govt.)

(1) (2) (3) (4) (5)

1. Sulphur Dioxide Annual 50 20
(S02), J.!glm3 24·hours 80 80

2. Nitrogen Dioxide Annual 40 30
(N02), ~lglm3 24 hours 80 80

3. Particulate Matter Annual 60 60
(size less than 10 24 hours 100 100
um) orPM10,

J.!glm3

4. Particulate Matter Annual 40 40
(size less than 2.5 24 hours 60 60
).,lin) or PM2.5,

Jlglm3

5. Ozone(03), 8 hours 100 100
Jlglm3 I hour iSO ISO

6. Lead (Pb) J.lglm3 Annual 0.50 0.50
24 hours 1.0 ],0

7. Carbon Monoxide 8 hours 02 02
(CO) mg/Ji13 1 hour 04 04

S. Ammonia (NH3) Annual 100 100
J.lg/m3 24houts 400 400

9. Benzene (C6H6) Annual 05 05
J.lg/1ll3

10. Benz<>(a) Annual 01 01
pyrene(BaP)

Particulate Phase
only nglm3

11. Arsenic (As) Annual 06 06
ng/m3

12. Nickel (Ni) Annual 20 20
nglm3

Note: Serial no. 1 to 4 - Mandatory'
Serial no. 5 to 12As applicable for specific type of industr:y.
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(2)

(3)

(4)

(5)

(6)

(7)

(8)

That, the occupier shall maintain the emission quality Within the standard and the quantity, as follows:

SN Parameter Standard

1 Particulate Matter 100 1-l91Nm3

2 Sulphur Dioxide 80 j.Jgl Nm3

3' Oxides of Nitrogen 80j.JglNm3

That, the occupier shall keep process effluent in dose-circuit and the quality of effluent from other
sources in conformity with the standard (5) and the discharge quantity as below:

SN Parameter Standard

1 Total Suspended Solids 100 mg/L

2 BOD 30 mg/L

3 COD 250 mg/L

4 Oil & Grease 10 mg/L

That, the occupier shall dispose of solid wastes' as follows:

SN Waste Type Mode of Disposal

1 Hazardous Carbonaceous Wastes In co-processing in high
temperature furnaces or Kilns.

2 Hazardous Non-Carbonaceous, In TSDF
Wastes

3 Non-Carbonaceous Non- As a substitute of soil or Mineral
Hazardous solid wastes/ Mine
Over Burden

That, the occupier shall keep D G Sct(s) within acoustic enclosure and shall keep the heightts) of
exhaust pipe(s) as per Central Pollution Control Board norm.

That, the occupier shall install and maintain Central Ground Water Board! State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge, and submit the
photographic view of the structures within a month.

That, the occupier shall grow and maintain greenery ofthe project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

That, the occupiershall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of'the next financial year.
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(9)
'.

(10)

(11)

(12)

(13)

4.

5.

6.

7.

That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
9001:2008 and OHSAS.1800-1 :2007 certified laboratory in compliance sub-para (2), (3)~(4) and {5) of
paragraph 3 of this CTO yearly at required periodicity.

That, this ero is valid subjected to the validity of mining Lease/Mining
Plan/Ecefriendly/Environmental Clearance, ifapplicab le. In case of no renewal of Mining
Lease/Mining Plan, this consent shallbe treated as revoked automatically.

That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
<!1\~ complete responsibility to comply with these conditions laid down in aLIother laws fur the time­
being in force, rests with the industry/ unit! occupier.

That, this GTO shall not in any way, adversely affect or jeopardize the legal proceeding l if any,
instituted in the past or that 'Could'be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

That, the occupier shall comply with -all applicable provisions of the.Water (Prevention & Control of
Pollution) AC4 1974; the Water (Prevention & Control of'Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 198'1.;and the Environment (protection) Act, 1986 and Rules
-ma:de-there under.

That, this CTO shall not absolve the occupier from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for tbe time being inforce.

That, this eTO is being issued on the basis of informationl documents/ certificate submitted by the
unit this CTO wiUbe revoked if any of the infor:mation.tdocuments/certificates/undertaldng ~ven
by the occupier is found false/fictitious/forged in future.

The Order shall be valid subject to compliance of aUother legal requirements applicable to tbe u.n.it.

The State Soard reserve the right to revoke, withdraw or make any reasonable variation J change /
alteration inconditions of this consent. Yatindra DigitaUysigned by

Yatindra Kumar Das

This is issued with the approval of the Competent authority Kurna r Da s~:~~~:~~2~O~3~~
(Yatindra Kumar Das)

Member Secretary

Memo No. ; JSPCBIHOfRNC/CTO-
10664163/202111187

Dated: 2021.:.09-28

Copy to: MIs PACHHWARA NORTH COAL MINE, At+PO- AMRAP ARA, PS- AMRAP ARA,
DIST-PAKIJRJ Director of Industry, Government of Jharkhand, Ranchil Director of Mines, Government of
Jharkhand, Ranchi/ Deputy Commissioner, Pakur/ Chief Inspector of Factories, Ranchi/ D.F.O., Pakurl
D.M.O., Pakur/ Regional Officer, Jharkhand State Pollution Control Board, Dumka for information &
necessary action.

Y f d Digitally signed by. .a In ra Yatindra K.umar Das (Yatindra Komar D8$)
Kumar DasDate; 2021.09.28 Member Secretary

. 08:52:.43+05'30'
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Recognizell byJSPCB,Ranchi
Accredited by NARL, lSonEe 17025:2017

TEST REPORT

Name ofIndllstry Dumka Goods Shed ULRNo. T~OOOO667
Address .:DumkaRailway Station, DllIJlka PartiQ1Iar of the "Plant Railway GoodsShed (Ea:stern

- DiSfiitt- ~~,Stam. ~d Railway)
Date ofSamp6ng 17.D.2.2OD to 18.09.2022 Sample CoDeeted by VIVek ~ Malakar & 'ream
Type OfSample .SUS))endedDust and Gases Sample condition Seale4-aod Preaentcd
SalliDJe DetmIB Amtiient Air .Sample'nrawn_By ·SaIrt.CareLab
SarnpleJD SCECPLfl'RI22Ii47/AA~213 Work orderNo.- C.4J.PoDution ControJlASN dated

16.09.2022
Periodof Analysis 19.09.2022 to 20.09.2022 Remarks

Rcp.()rt·Reiease Date 2Oj}9.2022

A. GENERAL-INFORMATION

location ofS:qnp1ing: Location-I; Ncar PiDar No.-1032(Comdinates-24°17'209"N-to 87"I5'37.l"E)
Location- 2: Near Pillar No.-I016 (CoordiDat.es- 24°17'20.9"N to 87°15'37.1 "E)
Location- 3: Near Pillar No.-IOJO (Coordinates- 24°17'24;1t"N't0 8~15'20.81'E)

Dutation of Sampling: 24 hOUlS

B.METEOROLOGICAL _INFORMATION

1.: ,AverageAlDbient Temperature ("C)
. 2. ReJative HUmidity (%)
3. Barometric P,CC8SU~ (mbar )
4. W~ther condition

: 29.5
: 84.6
: 1005
: Cloudy

C. TESl':RESm.TS

&N. p-~ UNIT TEB.T RESu.L1'S :USUL~ -usuLTS Average R~~
METHOD (LocatiDn-l) . (lAc2tioJl-:2) (Location-3) Sp«iflc::tlieJq. as

I pert:PtB

1. Par«cula:te Matter 1ft;ri3 IS 51&2 (part 24)' 3.8.72 3538 36.63 36.91 60 (i.lglm3)
1ISP~

II

2.
PatticOllife Matter f1.g/m3 IS 5182 (part 23) 69.45 64.28 67.93 67.22 l00(~ai)
asPl\flo

3.
SuJphnr Dioxide-as J.l.glm3 IS 5182(pmt 2) 22.32 16.96 20.54- 19.94 SO. (Jlglm3)S~.

4.
NJ:t:rogenDiOxide as !!gIm.~ IS 5182(part 6) 2654 24.28 2258 24.47 80 (J.tglm3)NOt

_!t END OF REPORT *--
Rmlarks: The amliient air quality with respect to Particulate JDatteu>. S~ and N~ a:m within the
pI:esCribed National Ambient Air Quality Standard.

Q Testvalues.are reported based on the samples ~~.
° Samples will be·destroyed after 15 days from date of issues of the Test Report subject to nature of

preservatibIl. Samples will:be preserved as per the standard method,~..' .c,f\.Rl:.
f!g~'-(W:edSignatory

. 'J l~,~.;~~LlSh
I.~ ~ l ~g ··'~.~MimageT
.~tCP ~ 6Ranjan)

l.L~

150·9001 = 2015 CERTIFIED COMPANY: OHSAS : 45001 : 2018 CERTIFIED LAB
Registered Office: Aarti Bhawan, Bawan, Bighas._PO- MadhlJpur, Dist-Deoghar--8,1S353 (Jharkhand)

Contact: 09334315731, 07~3ff4B:~9t ~a~ scecplmdp@gmaH.com
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ft'.Jfd4 .4I4At~ aI4IIt ~./tn ~
Recognizedby JSPCBJ.~chj

Accredited by NABL,ISOIIEt 17025:2017

TEST REPORT

Nameof'lndustry Dnmka Goods Shed ULRNo. TC994822000000668
Address DUmb .Railway Station, Dumka Type of IDcfustcy RailMlY Goods Shed (EaStern

DisQ-kt;. Dumb, State- Jharkband Railway)
Date:of,Study 17.09..2022 to 18,00.2022 SampleCo~ By Vivek Kr. Malakar
SamJ)JaID SCKCPutRLn/247lNR-147 Time,of Duration 24 Hours
Sample'J)rawn by S.bzCare Lab Work order No.- C.4IPollution ControIlASN

dated 16.0~J.Z022
Sample 8et811s Ambient Noise Remarks .
Method No. IS:9989-2014 Report Release Date , 20.09.2022

Limit inLeg dB(A)

(CEN'IRAL POLLUTIONCONI'ROLBOARJ),MINlSIRYOF
ENYIRONMENT.,FORESiS &.cLTMA'tE cHANGE. GOVERNMENT
OF'INDIA) -

8.N~ CATEGORY OF DA.YTIME NIGHT
AREA TIME

1. Industrial Area 75 70

2. Commercia! Area 65 55

;J. ReSidential Area 55 45
4- Silence Zone 50 40

*Day til:ne is ridc.oned inbetween 6:00 A..M. & l();OOP ..M..
*N"Ighttime.is l'edroned in. betWee:n 10:00 P.M. & 6:00 A.M.

AMBIENlfNOISE-OUALITYXDORT

PERMISSIBLE NOISE EXPOSURE.FOR
lNDUS'tJUALWORKERS

Exposure time Limit in
(mholllSper dB(A)

da
8 90
4 93
2 96

, .1 99
'~ 102
IA. 105
1/8 108
1116 111
1132 114

NOISE LEVEL IN dB_fA_l
SampllngLoeation Mloiare.~ Ld--Mesn Ln-Memt L<qMean Maximum(Day) _ffii~

1. Near Pillar NO:.~l032
59.2 75.8 60.7 74.6 81.S(Coo~24°17'20.9''N to 8T'15'37.I"E)

2• .Near Pillar No.-J016
55.2 71.8 56.7 70.6 77.5(Coordinates-24°r1'20.9"N to 8JO15'11.I"E)

3. Near PiIla.r No...-1OIO 57.4 74.0 58,9 728 79.7(Cootdinates- 24~17'24.4"N to 8JOlS'20.8"E)
~**END OF ,REPORT *'**

Remarks-

ISO 90B1 : 2015 CERTlFtED COMPANY: OHSAS : 45001 : 2018 CERTIFIED LAB
Registered Office: Aarti Bhawan. BawanBiqhas, po- Madhupur; DiS~-Deoghar-815353 (Jnarknanc)

Contact :-09334315731, 075630..48389. e-mail:s~Jmdp@gmajJ.com. '.
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